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(i) Except the proposed liaison work. the office
in India will not undertake any other activity
of a trading commercial or industrial nature
nor shall it enter into any business contracts

in its own name without prior permission of
RBI.

(iv) No commission/tees will be charged or any
other remuneration received/income earned
by the office in India for the liaison activities/
services rendered by it or otherwise in India.

(v) The entire expenses of the office in India will
be met exclusively out of the funds received
from abroad through normal banking
‘channels.

(vi) The office in India shall not acquire. hold.
(oterwise than by way of lease for a period
not exceeding five years) transfer or dispose
of any immovable property in India without
obtaining prior permission of the RBI under
Section 31 of the Foreign Exchange
Regulation Act, 1973.

(vit) They will furnish an annual report of the work
done by the office in India. stating therein
the details of actual export or import. if any,
effected during period in respect of which
the office had rendered liaison services

(viii) The Liaison office will not render any

consultancy or any other services directly/
indirectly with or without any consideration.

Balance of Payment with Thailand

4381. SHRI BHAKTA CHARAN DAS : Will the
Minister of COMMERCE be pleased to state :

(a) whether Thatland is the fifteenth largest market
for Indian items.

(b) if so, the value of export and import made by the
two countries during the previous years:

(c) whether there is a gap in regard to export and
import made between the two countries; and

(d) if so, the details thereot and the steps taken by
the Government‘to reduce the gap”?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) No.
Sir. As per the statistics available with the DGCI&S
Thailand ranked 16th amongst the countries importing
goods from India during 1995-96.

(b) The details of bilateral trade between the two
countries during 1995-96 are as under :

(Value in Million US §)

Export  Impont Total Trade  Balance of
Trade
47431 168.29 642.60 (-) 306.02

AGRAHAYANA 29 1918 (Saka)
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(c) and (d). Since India is having favourable balance
of trade with Thailand. no specific steps are
contemplated to reduce the trade gap. However. various
measures have been taken to boost the bilateral trade
between India_and Thailand which include holding of
regular mgetingd of the Joint Trade Committee between
the two countries. exchange of business delegations,
participation in trade fairs and exhibitions in each other's
countries and continuous interaction at officia| levels to
sort out various operational problems in fre flow ot
trade.

[Translation]
Textile Designing Exhtbition

4382 SHRI DATTA MEGHE  Will the Minister of
TEXTILES be pleased to state

(a) whether any Textile Designing Exhibition has
been organised in Maharashtra durng the last three
years till date:

(b) if so, the details thereoft:

(c) the details of the orders received through such
exhibitions;

(d) whether the Government propose to hold more
such exhibitions in the State in future: and

(e) if so. the details thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) to (e). In January 1995 and February 1996, two
textiles fairs named "TEX-STYLES INDIA" had been
organised in Mumbai. Maharashtra.

There were 324 and 350 participants in "TEX-
STYLES INDIA" 1995 and 1996. respectively. Order
worth Rs. 39.1 crores and Rs. 210 crores respectively
had reportedly been booked during these fairs.

At present. there is no proposal to hold a textile fair
in Maharashtra.

[English]

Duty Evasion by Multinational Companies

4383. SHRIMATI GEETA MUKHERJEE
SHRI N.S.V. CHITTHAN :

Will the Minister of FINANCE be pleased to state :

(a) whether cases of duty evasion by some of the
multinational companies have been noticed by the
Government:

(b) if so. the details thereof during each of the last
two year alongwith the amount involved therein and the
details of such multinational companies:

(c) whether the Government have ordered probe
into the affairs of some multinational companies for
alleged evasion of customs durty and violation of the
provisions of customs duty:
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(d) i so. the details of such companies and the
cases registered against each of them and

{e) the steps taken or proposed to be taken by the
Government to check the cases of duty evasion by
multinational companies?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (e). The information is
being collected and will be laid on the Table of the
House.

Nomination of Board of Stock
Exchanges by Seds
4384. SHRI N. DENNIS - Will the Minister of
FINANCE be pleased to state

(a) the criteria adopted by SEBI in nominating Public
Representatives (PRs) on Board of various Stock
Exchanges particularly during the last three years. year-
wise and exchange-wise:

(b) the details of the Public Representatives
forwarded by Gauhati Stock Exchange to Securities and
Exchange Board of India for nomination on its Board
during the above period:

(c) the details of contribution made by said PRs in
affairs/activities of GSE during the above period. year-
wise:

(d) the details of Board member of GSE representing
SEBI. State Governments within its jurisdiction and other
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Government controlled bodies/institutions during the
above period. year-sie and

(e the details of contribution made by the above
Board members in GSE's activities/aftairs during the
above period. year-wise and member-wise?

THE MINISTER OF FINANCE (SHR P
CHIDAMBARAM) : (a) SEBI has been giving approval
for Public Representatives in the Government Bodies of
various Stock Exchanges on the cnteria of suitability of
the persons for holding such a position on the basis of
their professional. academic and administrative
experience and qualifications.

(by and (c) SEBI commenced giving apprcvals for
nomination of Public Representatives from the vear
1994-95. Accordingly. the required information for the
past two years viz.1994-95 and 1995-96 is given In
Statement-l. The Public Representatives have generally
contributed towards the development of the Exchange
through their particiation 1n the meetings of the
Governing Body.

(d) and (e) The names of the nominees of the
Governemnt/SEBI on the Governing Body of the
Exchange during the last three years are given in
Statement-Il. These officials have also contributed to
the development of the Exchange through participating
in the meetings of the Governing Body of the Exchange
Generally. the decisions taken at such meetings are a
result of the deliberations of the members of the
Governing Body as a whole and it 1s not feasible to
quantity the contributions made member-wise.

STATEMENT-|

Year Name of persons
forwarded by
Gauhati Stock
Exchange to SEBI

Background of the
persons

Names approved
by SEBI

1995-96 Shri J.N. Hazarika
Shri RN, Singh

Dr. P. Bharali

Shri A K. Saikia
Shri R.N. Choudhari

Shri Atul Kr. Kedia

Shri Santosh Kr. Jain
Shri M.C. Jalan
1994-95 Shri J.N. Hazarika
Shri Ramesh Goenka
Dr. P. Bharali
Dr. PK. Jain
Shri PK. Saraf
Shri AN, Singh

Retired IAS Officer
Industnialist
Ph.D/Consultant
Retired IAS Officer
Retired Principal

Ph.D/Consultant
Ph.D/Lcturer
-Company Secretary

Shri J.N. Hazarika
Shri R.N. Singh
Shri A K. Saikia

Charted Accountant/
Company Secretary

Charted Accountant

Industrialist
Retired IAS Officer Shn J.N. Hazarika
Tax Consuitant Dr. P. Bharali

Shri R.N. Singh

Industrialist
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